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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application No.641/2024

IN THE MATTER OF: -
News item titled “Chunk of India’s Forests, missing, after 27
years-delay to fIle reports Analysis” appearing in The Hindu

dated 28.04.2024.

INDEX
S. No

1

PARTICULARS
Response by way of affidavit by the
Commissioner/Secretary Health & Medical

Ecology andEducation/ Forest,
Secretariat,Civil Leh-Environment,

Ladakh, (in respect of Union Territory of
Ladakh)

PAGES

ANNEXURE R-I

with constitution of SEC order

Filed by: -

X'7;@
Dr. Vasanthakulnar Namasivayam, IAS,

Commissioner/Secretary,
Deptt. of Forest, Ecology & Environment,

UT of Ladakh.
Dated: - 25/09/2024
Leh-Ladakh
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BEFORE THE HONO'URABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

Original Application No.641/2024

' A/ -da,%t/7 in / >% OS It’ ’V

In the matter of:

News item titled “Chunk of India’s Forests, missing, after 27 years-
delay to file reports Analysis” appearing in The Hindu dated

28.04.2024.

4&4/13

Response bY waY of affidavit by the Commissioner/Secretary Health &

Medical Education/ Forest, Ecology and Environment, Civil Secretariat, I,eh_

Ladakh, (in respect of Union Territory of Ladakh)

Hon’ble Sir,

I, Dr. Vasanthakumar Namasivayam, IAS, working as Commissioner/ Ses,retary9

Deptt. of Forest, Ecology & Environment, UT of Ladakh, having office at Civil

Secretariat, Leh-Ladakh, do hereby solemnly affirm and state as under: -

1. That the afore mentioned matter relates to SIlo-motu cognizance of the news item

which appeared in the Hindu newspaper with the title ;' Chunk of India k Forests >

missing, after 27 years-delay to fte reports Analysis ” .

2. That the news item relates to the 'missing’ Indian forests due to the delay in filing

reports by the State Expert Committee (SEC) regarding records of forest land to be

identified as per dictionary meaning including all categories of forests irrespective of

ownership as understood in the T.N Godvarman judgement.

3. That the Union Territory of Ladakh was part of the erstwhile State of Jammu &

Kashmir till 2019 and as per office records of Department of Forest, Ecology and

Environment, UT of Ladakh, there is no order available for the constitution of Expert

Committee by the erstwhile State of Jammu & Kashmir in pursuance of the directions

of the Hon’ble Supreme Court in T.N Godavarman case dated 12.12.1996.

4. That, however, the Administration of Union Territory of Ladakh constituted the

State Expert Committee (SEC) on 22.03.2024, a month prior to the publication

date of the article, in compliance to the interim Order dated 19.02.2024 issued

by the Hon’ble Supreme Court in W.P (C) No. 1164/2023, in the matter of Shri

Ashok Kumar Sharma vs. Union of India & Others, and other related cases. The
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to the MoEF&CC vide letter no. (_'C'FL/2023-

copy of letter dated 28....03-2024 along with

constitution of SEC order are annexed herewith as ANNEXURE R-I.

le has also ~been communicated

4/4250-252 dt, 28.03.2024. Th,

5. That the State Expert Committee, UT of Ladakh is currently in the process of

preparing a comprehensive records of forest land in UT Ladakh as directed in the T.N

Godavarman judgement of the Hon’ble Supreme Court of India. In this regard,

various meetings have also been conducted with all the stakeholders to expedite the

process of identification of these forest lands along with on-ground verification. The

comprehensive report shall be submitted to the Ministry of Environment, Forests, and

Climate Change-GoI on completion of this exercise.

6. That the under signed is bound by the orders of the Hon’ble Tribunal.

LH''/

DEPONENT

VERIFICATION: - ’

,hi, A4’-,1,,, Ar C_ #_ or\od ,h,, ,h, ' An,,n„ A£ ,h,

above affidavit are true and correct on the basis of the record maintained by the Deptt. of

Forest, Ecology & Environment, UT of Ladakh in its day-to-day affairs and the nothing

material has been concealed therefrom or mis-stated.

Arc/
DEPONENT

Verified at

! tie ecntent of th: }eerl
over to the parties/ Dc Int/Executarlts
ad iT liKed it to be true -QCt hence attested
NDtary Reg 8\t.IIB

gary Public)
Ft%da;{}1

b.oH b
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OFFICE OIF CIlt EIF CONSEt{vx:'oI:'::(III iT)::JILI) AKI 1
Ch8r8n Jcct Sing:l9 Scientist I)

:1 :nj:St:nb : : === :r:E1: = = 1 :1 ; : : 1: ; S t & 1 1 1 ( 1 C I i t 1 ) i tIe CIIn IIKe

No ( C = {:/) t- ) '\ ' ’)- ' J / Lt) ,(\-o --). (; ) -

Ref: You' QniCe O'M Dated: 02'03'2024 OD th, ,„bj„t ,it,d ,b„,

Dated:

t ? bt? j d ::F : lexPP 1Sf: :: 11:::E::: :e : : : : iE :eE :FocIss + : /t:: ::1:IIE ?: :::== 1 = =r==::\TrILI
shall be submitted at the earliest. - - -- - -'

Enel: As above.

Chief Conserv&tor of Forests

Union Territory of Ladakh

Copy to:

i . Comtnissioner/Secretary, Forest, Ecology and £nvirol Intent, U'f Ladakh for favour
of information.

2, Additlona1 Principal Chief Conservator of Forests, UT Ladakh for !’&your of
inforrnatiorl.
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1/20119/2024

w TnT WFM, aW THE ADMINISTRATION OF
UNION TERRITORY OF LADAKH

WKIN mRm nmr GENERAL ADMINISTRATION
DEPARTMENT

F. No.: A / 538 / 2022 - GAD SEC

qa gfiIRTaT / UT Secretariat

d7/Leh, Dated: 22.03.2024

{aT / e-mail:

gad.utladakh@ladakh.gov.in

Subject: W.P.(C) No. 202 of 1995 titled ”T. N. Godavarman Thirumulpad vs.
Union of India & Ors.- read with W.P.(C) No. 1164 of 2023 titled - Ashok Kumar
Sharma, IFS (Retired) and Others vs. Union of India and another- ... ... ...
Constitution of Expert Committee thereof ... reg.

Ref.: Directions of Hon’ble Supreme Court by Order in W.P.(C) No.11.64 of
2023 dated 19 / 02 / 2024.

Order No.: 146- LA (GAD) of 2024
Dated: 22.03.2024

Sanction is hereby accorded to the constitution of an Expert Committee,

comprising the following Officers of the Administration of UT of Ladakh, for

preparation of comprehensive records of forest lands in the Union territory of Ladakh;

in pursuance and compliance of Order dated 12-12-1996 passed by the Hon’ble

Supreme Court of India in W.P.(C) No. 202 of 1995 titled "T. N. Godavarman

Thirumulpad vs. Union of India & Ors." read with Order dated 19-02-2024 passed in

W,P. (C) No. 1164 of 2023 titled "Ashok Kumar Sharma, IFS (Retired) and Others vs-

Union of India and Anr.".

Acldl. Principal Chief Conservator of Forests, Ladakh

Chief Conservator of Forests, Ladakh

Assistant Commissioner (Revenue), Leh

Assistant Commissioner (Revenue), Kargil

Divisional Forest Officer, Leh

Divisional Forest Officer, Kargil

Chairman

Convener

Member

Member

Member

Member

Terms of reference for the Expert Committee:

(i) To identify areas which are 'forests' irrespective of whether they are so notified,

recognized or classified under any law, and irrespective of the ownership of such

forest land(s);

(ii) To identify areas which were earlier forests but stand degraded, denuded or

cleared: and
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(iii) To identify areas covered by plantation trees belonging to the Government as

also areas belonging to private persons.

The Expert Committee shall prepare an exhaustive report detailing all

categories of forests, for its onward submission to the Ministry of Environment1 Forest

and Climate Change, Government of India; as per the directions of the Hon’ble

Supreme Court.

By order of the Administration of UT of Ladakh.

Sd/-
(Michael M. D’Souza) IAS

Administrative Secretary
General Administration Department

Copy to:
All Administrative Secretaries. UT of Ladakh

2
3.

Additional Director General of Police, UT ot Ladakh
Secretary to Hon’ble Lt. Governor, UT of Ladakh for information of Hon’ble Lt
Governor
Chief Electoral Officer , UT of Ladakh

5 Deputy Commissioner, Leh / Kargil.
All Heads of Departments.6

Director, NIC, UT of Ladakh

Private Secretary to Advisor to Hon’ble Lt. Governor, UT of Ladakh for information
of Advisor
Government Order File.

(Sandel Singh), JKAS
Inder Secretary

q

General Administration Department
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